
, I: aJ,+A. rr rk i,rTHE.COMULSORY DEPOSIT SCHEMB CINGOMEr,T&X 

< r 
< f C ,  * I 

,An Act- t@~pr~vid@,,ifi~th~: interest of  national ,economic developmenr, - 
L ( $  4: f DP- G~mpulsar p , dep,osit b s  _cerbain +~lasg@s'iof; heom~ita;xitp a ~ a s  
, and for thesfraining of,_a schem~ in relation t h ~ r ~ t o ,  and for, r ;n.arre~~ 

3 s  ,. conne,cs~d _ther@wit.h.or inoidsntal thereto. , . 
: :I ;,. , - 4  1 ' I  ! A . r  , T I , ,  <> > 

short t[De, 1. (1) This Act may be called the Compulsory Deposit Scheme 

extent and (Income-tax Payers) Act, 1974. 
corn- 
men* 
ment. (2) It  extends to the whole of 1ndia:' 

(3) I t  shall be deemed to have come into force on the 17th day of 
July, 1974. 

Defini- 2. Ln this Act, unless the context otherwise requires,- 
tions, 

(a) "compulsory deposit" means compulsory deposit under this 

Act; 

(b) "deposit" means a deposit of money; 

(c) "depositor" means a person who is liable to make a com- 

pulsory deposit; 
db 

(d) "Income-tax Act" means the Income-tax Act, 1961; 43 of 1961. 

( e )  all other words and expressions used herein but not defined 

and defined in the Income-tax Act shall have the meanings, respec- _- 

tively, assigned to them in that Act. - A  
Persons 3. (1) Subject to the provisions of this Act, the persons specified in 
liable to sub-section (2) shall be liable to make compulsory deposits 
make 

i i n n  
C O ~ P U L  l- 
SOW depo- 
gits, 

, 

( 512 ) 
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i 
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3 )  I 

\ 
, I  ! f  ' , I  (2) The persons referred to in sub-section (I) are ;he following 

I namely : - 

I (a) every person, being- 
1 

I (i) an individual, who is a citizen of India; 

I (ii) a Hindu undivided family; 

(iii) a trustee appointed under a trust declared by a duly 
executed instrument in writing, whether testamentary or other- 
wise (incIuding any Wakf deed which is valid under the Mussal- 

6 of 1913'. man Wakf Validating Act, 1913), if the inkome in respect of 
which the trustee is liable to income-tax as a representative 

1 

assessee or any part thereof is not specificalljr redeivable on be, 
P 

half or for the beiefit of any one persoh or &$;re the individual 
, + , .  . . . . . . . .  . . , . . ,  8 ;  !.-,i.j i 

. . < .  
shares if2 the bh wkd% ljkhdf or for +hose benefit such 

l i - :  8 , income or sAch .pal;t i; receiij.gble 5re i:z&eterminate or i t  , . , ,  , .  . . .  . . . . . . .  j !  . .. - .  . 2 

u n k n o h ;  and 

( b )  every.. person who is assessable . . under the Income-tax Act 
. . . . .  . , . : :in.resp.ct of the total income of an individyal, or a,Hindu undivid- 
..... : ? \ .' :..? . . . .  . . ed?  fami'ly or a trustee specified in clause (a )  

- , 8 ,  ! . , ,; 
* n 

. . ,  
: .  : 2 ;  . . . . . . . .  .. I : 

1 . . I ' . . . . . .  4 ,  :(I) Where, in relation to .. an assessment year referred to in sub- 
: .  . . . : . ,  Require- 

--y:r : : ..;: saotignt (J) of. section 3,. the current income of any person, being an in- ment as 
, 

..>, , , , , ! d4qidual .or a Hindu undivided. family or a trustee specified in clause (a) to come- 
; ! , . . : , , . , ; ;  pulsory . . . . .  

of sub-section (2); of that, section, : exceeds fifteen; . . . . . .  thousand rupees, such deposit. 
.. r . .  ? , ' $  .:, , .... .,, 

person, or if any other person is assessable under'the Income-tax Act in 
. . . .  
, . .> ,..->-,i., :-, : . , .,: ' . . , .  . , 

respect of the total income of such person, the persoti !36 ashessable, shalL. 
v . . . . . .  

' -  . ...<,_ 

,. ifi with' and"sub$ect t o  th& .'prdti~i6ns, : idf:; ,this Act 
_ . ,  '<. : . . . . . .  

Q essk 

, :  
, . i , -  ' : . .  

, ; . . '  .. ( ,' Wh ' > 

, . ere, in the case of any pe'rson spedifiedi,in sub-section (2) bf 
I . . ,  I 

~$ct'i& 3, a dediiztidn is rkduired to be'madk Linder the Additional Em+ , 

8 of 1974. luments (Compulsory Deposit) Ordinance, 1974,. the amounti:o&,the com- 
.' - pulsory deposit -which. such person is. liable to make under this Act 

- f o r  a.my;assessment year shall .be reduced by . !  th; . . . . . . . .  amount cfdducted under 
. . .. ' . . . . .  ., ,, ,i.(X ;-; <4 j .' 
. . 
: ythatiOrdinafice during the financial year immediately ..... preceding that 

. . % :I; 

. :ass&ssment ;year; and where such deduction is equal t o  or.- -pxceeds the 
. : 2 a-ij:>.>,g& OJ ' 

, : :-.&hounti- of such compulsory. deposit, it shall not be . . .  necess y for such 
. . . .  : . .  ,'..i' :,. 7; . . . .  .. ,,-. . . r  

> < 
. 

.*PS~%: to make a compulsory deposit fog that assessment year. . . * .  , .  
. . . . 

. . . . .  ... 
r r . .:. , ; : , I ' ) < T ~  

Explanation.-When any central Act repeals and replaces' (with, ,or 
.;:,. .,.ii.;:>!j.; . . 

1 1 ,  . 1 .  

without, &y' ' &&f$ation) 'the ~dditiohhl Eirrolu~eAts ii  :~@~fiPU1sopy 
,::; ' i'".' ..:., . ,, : 

, * .. 

8 o f  1974, 
Deposii) O';.dinahce, ' 1g$$j 'txe r&fe&ifize$, t.d &Hb : s.&id l::Op&nAqce :fin? this 

! .~ . . sub-bection shall be construed as references td such Central Actc 
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(3) For the purposes of this section, "current income", in relation to 

ari assessment year, means,- 

- 

(i) if the total income of the latest previous pear in respect 
of which the person has been assessed by way of regular assess- 

ment forms the basis of computation of advance tax payable by 

. b him. such total income [exclusive of capital gains and income 
referred to in sub-clause (kc) of clause (24) of section 2 of the 

-- - - - - -  
Income-tax ~ c t ]  as increased by the net agricultul.al income, if 

any, which has been taken into account for the purposes of 
I 1 i charging income-tax for the assessment year relevant to that 
i 
I previous year; or 
I 
I (ii) if the total income of the previous year on the basis of 

I ~ 

which income-tax has been paid by the person under section 140A 

of the Income-tax Act forms the basis of computation of advance 

tax, such total income [exclusive of capital gains and income 

referred to in sub-clause (kc) of clause (24) of section 2 of the 

Income-tax Act] as increased by the net agricultural income, if 

any, returned by the person in the return of inchme for the 
I I ' 

I I /  assessment year relevant to that previous year; 
'7 I I 

Lh&% 269 4 
A& 211 7 

of the Income-tax Act the total income [exclu- 

sive of capital gains and income referred to in sub-clause (kc) of 

clause (24) of section 2 of the Income-tax Act] as estimated by him 
. I  

t '  - of the period which would be the previous year for'that assessment 
. . 

: year, as increased by the net agricultural income, if any, of that 
period, as estimated by him; 

< I *  
(c) in any other case, if the total income of the person, as esti- 

. mated by him, of the period which would be the previous year for 

that assessment year exceeds the maximum amount not chargeable 
' I 

to income-tax in his case, such total income [exclusive of capital 

gains and income referred to in sub-clause (LC) of clause 424) of 

section 2 of the Income-tax Act] as increased by the net ag%jcq\tu~d 

, income. if any. of that period. as estimated by him. 
> ;* 

? ' 

:;B3oplanation.-In this sub-section, "net agricultural income" meang the 

. '  net .agricultural incame as defived in the Fipa~ce Act sf the relevant 

year. 
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1 3. A depositor shall make the compulsory deposit for an"'assessm$d3, [ T i e  for 

> I 2  

year referred to in sub-section (1) of section 3,- Making 
. . I *  rompulsorg 

(a) in a case where such depositor is required to pay advan& 
tax under the Income-tax Act in the financial year immediately pre- 

I ceding that assessment year, at any time (in one surn or in instal- 
ments of his choice) before the expiry of the date on which the last 

I instalment of advance tax is payable by him in accordance with the , 
I 

provisions of jmAmaZU or, as the case may be, sub-section (3A) qf 

(b) in any other case, at any time (in one sum or in instalments - 

of his choice) before the end of the financial year immediately 
preceding that assessment year. 

I 

6. (1) If, in relation to an assessment year referred to in sub-section ,Order by 
(1) of section 3, the correct income of a person falling under clause (c) ,.Jncome- 
of sub-section (3) of section 4 exceeds fifteen thousand rupees and such tax Om- 

cer for person has failed to make the compulsory deposit for that assessment compul- 
year, the Income-tax Oficer sliall, by order in writing, direct that such sov d, , 
person shall make the compulsory deposit with reference to his correct posit in 
income. certain 

cases. 
(2) For the purposes of this section, "correct income" of a person, 

in relation to an assessment year, means- 

(i) in a case where the person has furnished the return of 
income under section 139 of the Income-tax Act, the total income 
[exclusive of capital gains and income referred to in sub-clause :ix) 
of clause (24) of section 2 of the Income-tax Act] returned by him. 
as increased by the net agricultural income, if any, retwrned by him; 

(ii) in a case where the person has failed to furnish the return 
of income under section 139 of the Income-tax Act and assessment is 
made under section 144 of that Act, the total income [exclusive of 
capital gains and income referred to in sub-clause (ix) of clause (24) 
of section 2 of the Income-tax Act] determined on assessment, as, 
increased by the net agricultural income, if any, determined on 
assessment. 

Explanation.--In this sub-section, "net agricultural income" has the 
meaning assigned to it in the Explanation to sub-section (3)' of section 4. 

7. (1) Every compulsory deposit made by or recovered from a deposi- Compul- 
tor shall carry simple interest at a rate equal to the bank deposit rate. sory depo- 

sit to 
A I . ,- Explanation.-In this sub-section, "bank deposit rate" means the carry sim- 

ple inter- 
highest of the maximum rates at which interest may be paid on different est. 
classes of deposits (other than those maintained in savings account or 
those maintained by charitable or religious institutions) by different 
classes of scheduled banks in a'ccordance with the directions given or 
issued to banking companies generally by the Reserve Bank of India 

of 1949. under the Banking Regulation Act, 1949. 

(2) '@e ipterest shall be calculated in such manner as may be spe- . 
cified in the scheme framed under section 19. 



S ~ B ,  r. c : ,&vp&a~;  ,D*$~?Q+F~ %F~M+ :.xkqwk&~~ [+~.;$s.~~. 
.,,-. ; .  , :flli:~ . . t ~ g ~ ~ ~ ~ : ~ . . ~ : , ,  (3) Fpr purppsgs .of . . I ; i  the. r . !  .. deductiop un$~r, sgc$iqn i$?LF.,i?frthg. 

. . ncome tax Act, i n t e r i t  received 6% a ': coqgjul.spry .,dgposit, ~ h p ~ . ; b ~ , ; , b ~  , . : .c : 
> i / l , i <  r ,  i l C .  >.-$:,, . < . .  . . - . .. .. .L. : 

. .4.,i~.::;;~3~~deemed to be interest received on a depdiib Gith e banking company to ,' 

;!\ 
; S t  'Wh:$& :$Pai Bqy&jng. .Rq,g~I@i~n Act, k9.49;: lagpllies, . I . . 10 of 194% 

,,;< ', . , :  ' ;  . . I ,  . . ,  . . . .  i / 

Repay- 
ment of 
compul- 
sory 
deposit.. 

'&'..','~h.~. amownt of co+pulsory ddposit made by or re6overe.d':frod-i a 
' 

, de$asito$.! in';hqj. financidl . year shall.: be repay&~e in. : five -: equal &hdal 
1 ' ins@Irrikfhti 'Co~he*sing : fl;ori; t,Ae .'e*piry df < tGo :jtearS.'.frbm' 'the e&$ :of, 

I 

thdp &&dcial' yegr,; tbget:her,wien 'the interest. due t h e  whblo .b$. a; 7 ..: < . >  case may be, part of the amount of the dompuis'b/ry depoi&' which -has 
I 

reyy?i.J,-+$gi, P Y P ? ~ ~  
.~ . , . . 

Provided that nothing in this section shalllprevent earlier repayment 
ef the deposit or any instalment thereof together with the interest due 

,. - . ; .  <;in ii&y:,~F&j~'! ifi w.&ch . the Income-tax : O.fi,Ger,. :is satBfied ',t&t,.'.&gti?e&e 
. . b , ? : : . r . , , .  . . 

:. , - -  .,. ~~~fidsh$p::$$llr be!!eausdd. un$ess. such &payme& is  :ma&. .,. , ..- . ; . -, . , ' . ' .  . , 

7. . . I  . ' . . I.; .i 
,.,>!: f ? : , ,  . i '  . . .. > . .  I 

.c.&i ':.>.. - ., . . 

~ n t i m k  , -  : . '3,"E~ery ilepo.sitor shall send to the income-tax ~ f f i i e r ,  &ng witk'''; 
tion -r@+ .: . c,,th &j$$ urs*of' ,< !, -i't 7 . :  ln~ome''for .:.: ., k:. the fir which' . . f ig  i s . ~ 1 i $ ~ i e - ' ~ ~  L 
.gardiQ 2 ,  m & k ~ ~ $ ; O ; ~ ~ ~ l ~ O ~ ~  ;.dg$os,.t, of the fait Oi :depdsit ha&$g ijger; 2.; 

,eompu& c;~,.: .,: 
% ,-rr;,; ;,: . . . i  

dep*,r: ,,:made- 
sit. 

, 

PenaJty 10. (1) If, in relation to an assessment year referred to in sub-see-'" 
tioq, (1) of sectign 4, any person who is liable to make a coqpulsory 
deppsi$ [being a pbrson hlling under clause (a)  or clause ( b )  of sub- rri$k~kq! 

com*ul- seition (3) of section 41- 
SOQ+ depo- 
$it. (a), has, failed tp make the compulsory deposit within the tiwe 

allowed under section 5, or 

I 

cb) has made the compulsory deposit within such. ti*q,.bpt the 
deposit so'mlade falls short of the requisite a q o w t ,  

the Ificome~tax Officer shall, by order in writing, direct that s u ~ h  person 
shall &y,?by way of penalty, a sum- 

(i) which, in the case referred to in clause (a),  shall ' be equal 
:I to twenty,flye; per- cgn t. of. .the . compu1s.s)~~ dqppslt ypicQ; )-+y.j .i$ i l j ~ ~ l e  

to.rnake;: and . . .-:< 

(ii). which, in the case referred to in clause ( b ) ,  shall be, eqpl  
to twep$y-fiye per cent. of the amount by which the compulsdry , t 
deposit 'made by him falls short of the requisite amount. 

' 
1 r 

, . . : 

. . . . . : .  . .  , -  . ,..; (2 ) !  ~f~~i,!in,relation t o  an, . .  assesspent , ! . , ,  . . :  year referred . . i c l  . to in sub-sectihn , : 

'. (l),pf ;~?qtipn . , ., > 3, thecorrec$, iqqme of ' a person falling . . . -  . ~ n d e i : & i u $ e ( i ) ' ~ ~  : t .  .,;. .;. 

ofi , q ~ ~ 7 a G t i , ~ , y  43) bf s:kcti$s . .  ! .  4, exceeds , . fiftee<thousand a , : . . ~ .  i . rupeks,and . ,:.: - ~. .  ..... - . . sh5Xi. ; y ~ c ~ ~ ~  - 
peg~un-. , .  , I , 

. . 

( a )  has failkd to make the corhpulsory deposit within . . .  . the ? .  . timec..: . 

allowed under section 5, or 
. . : < .  . ; , : l  ..:.;: ! 

. .. a 

(b )  has made the compulsory deposit within suoh tiwe op the 
basis of his own estimatebbut the deppsit so made is less t ) ~ p , ~  
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%%ye9iyrfiy@ peg cent. of, the compulsory deposit which he. woulda 
h ~ v r q ~ b ~ @ ~  liable,ito make on th$ basis of his correct inoame, 

the Inoome-tax QRcer shall, by order in writing, direct that suah person 
shall >pay by way of, penalty a sum- 

(i) which, in the case referred to in clause (a), shall be equal 
to twenty-five per cent. of the ,compulsory deposit calculated with 
reference to his cbrredt income: and 

(ii) which, in the case referred to in clause (b), shall be equal 
to twenty-five per cent. of the amount by which the compulsory 
aeposit made by him falls short of the compulsory deposit calculated 
with reference to his correct income. 

Explanation.-Jn this sub-section, "correct income" has the meaning 
assigned to it in sub-section (2) of section 6. 

(3) No order imposing a penalty under this"S'e~tionnshshll be made 
against any pqyson unless such person has been heard or has been glvee 
a reasonable opportunity of being heard. 

11. (1)  Every Director of Inspection, Commissioner of Income-tax, A ~ ~ ~ ~ ~ ~ -  
Additional Commissi'oner of Income-tax, Appellate Assistant Commis- ties. 
sioner of Income-tax, Inspecting Assistant Commissioner of Income-tax, 
Income-tax Officer and Inspector of Income-tax, shall have the like 
powers and perform the like functions under this Act as he has and 
performs under the Income-tax Act, and for the exercise (of his powers 
and the performance of his functions, his jurisdiction under this Act shall 
be th,e same as he has under the income-tax Act and for this purpose 
cornpul~ory deposit under this Act shall be deemed to be tax chargeable 
under that Act. 

(2) All officers and pei-sons employed in the execution of this Act shall 
observe and follow the orders, instructions and directions of tke Bo,ard: 

Provided that no such orders, instructions or directions shall be 
issued- 

(a) so as to require any authority referred to in sub-section : ( I ) ,  
to dispose of a particular case in a particular manner: or 

i b )  so as to interfere with the discretion of the Appellate Assis- 
tant Commissioner in the exercise of his appellate functions. 

(3) Every Income-tax Officer employed in the execution of this Act 
shall observe and follow the orders, instructions and directions, issped 
for his guidance by the Director of Inspection or by the Commissioner 
or by the Inspecting Assistant commissioner within whose jurisdiction 
he performs his functions. 

12. Any depositor, aggrieved by any order of the Income-tax Officer Appeals 
imposing a penalty under section 10, may appeal to the Appellate Assis- ,& ,,,i- 
tant Commissioner and the provisions of the Income-tax Act relating to sim. 

appeals, reference and revision shall, so Ear as may be, apply in relation 
to such order as they apply in relation to an order of the Income-tax 
Officer imposing a penalty under section 221 of that Act. 



Rectifica- 13. (1) With a view to rectifying any mistake apparent from the 
t i ~ n  Of record, the Income-tax Officer, the Appellate Assistant Commissioner; 
mistakes. the Commissioner and the Appellate Tribunal may, of his, or its, own 

motion or on an  application by the depositor in this behalf, amend any 
order passed by him or it in any proceeding under this Act, within 
four years of the date on which such order was passed. 

(2) An amendment which has the effect of enhancing the compulsory 
deposit or any penalty imposed under this Act shall not be made under 
this section unless the aithority concerned has given notice to the 
depositor of its intention so to do and has allowed the depositor a reason- 
able opportunity of being heard. 

(3) Where an amendment is made under this section, the order shall 
be passed in writing by the authority concerned. 

(4) Where any such amendment has the effect of enhancing the com- 
pulsory deposit or the penalty imposed under this Act, the Income-tax 
Officer shall serve on the depositor a notice specifying the sum which " 

has to be deposited or paid. 

Collection 
and 
recovery 
of corn- 
Pulsory 
deposit 
and 

penalty. 

14. (1) When, in consequence of any order passed under this Act, any 
compulsory deposit or penalty has to be made or paid, the income-tax 
Olgicer shall serve upon the depositor a notice specifying the sum which 
has to be deposited or paid. 

(2) The sum specified in a notice under sub-section (1) shall be 
deposited or, as the case may be, paid within thirty-five days of the 
service of the notice a t  the place and with or to the person mentioned in 
the notice: 

Provided that on an application made by the depositor before the 
expiry of the said period of thirty-fiye days, the Income-tax Officer may 
extend the time for making the deposit or payment or allow the deposit 
or payment to be made by instalments subject to such conditions as he 
may think fit to impose in the circumstances of the case. 

(3) If a depositor fails to make the compulsory deposit within the time 
allowed under section 5, or if he fails to deposit or, as the case may be, 
pay the amount which he is required to deposit or pay by notice under 
sub-section (I) within the time allowed under sub-section (2) (whether 
fixed originally or on extension), a t  the place and with or to the person 
mentioned in the said notice, the depositor shall be deemed lo be in 
default. 

(4) Any arrear of compulsory deposit and any penalty imposed under 
this Act shall be recoverable in the manner provided in Chapter XVII-D 
of the Income-tax Act for recovery of arrears of tax and for this purpose 
the provisions of that Chapter shall apply as if references to the assessee 
therein were references to the depositor. 

Round- L5. (1) The amount of the current income, correct income and com- 
ing off. pulsory deposit shall be rounded off to the nearest multiple of ten rupees 

and, for this purpose, any part of a rupee consistingaf paise shall be 
ignored and thereafter if such amount is not a multiple of ten, then, 
if the last figure in that amount is five or more, the amount shall be 
increased to the next higher amount which is n multiple of ten and if 

the  last figure is less than five, the amount shall be reduced to the next 
lower amount which is a multiple of ten. 
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Exp2aszation.-In this sub-section, "current income" and "correct 
income" have the meanings respectively assigned to them in sub-section 
(3) of section 4 and sub-section (2) of section 6. 

(2) The amount of penalt? payable under the provisions of this Act 
shall be rounded off to the nearest rupee and, for this purpose, where 
such amount contains a part of a rupee consisting of paise, then, if such 
part is fifty paise or more, it shall be increased to one rupee and if such 
part is less than fifty paise, it shall be ignored. 

16. The provisions of Chapter XV of the Income-tax Act relating to A ~ ~ ~ ~ ~ ~ -  
liability in special cases shall, so far as may be, apply in relation to COm- bility of 

pulsory deposits and penalties imposable under this Act as they apply in Chapter 

relatlon to income-tax payable and ~enalt ier  imposable under that Act. 
XV Of 

Income. 
tax Act. 

17. (1) The amount of compulsory deposit and interest lhereon stand- Protec- 
ing to the credit of any depositor shall not be liable to attachment under tion 
a decree or order of any court in respect of any debt or liability incurred against 
by the depositor. attach- 

ment. 

(2) The amount of compulsory deposit and interest thereon standing 
to the credit of a depositor at the time of his death and payable to his 
nominee'shall vest in the nominee and shall be .free from debt or other 
liability incurred by the deceased or incurred by the nominee before the 
death of the depositor. 

18. No suit, prosecution or other legal proceeding shall lie against the 
Government or against any officer of the Government for anything which 
is in good faith done or intended to be done under this Act or any scheme 
framed thereunder. 

19. (1) The Central Government shall, by notificatioil in the Official 
Gazette, frame a scheme or schemes, to be called Compulsory Deposit 
(Income-tax Payers) Scheme or Schemes, in relation to compulsory 
deposits. 

I (2) A scheme framed under sub-section (1) may provide for- 

I (a) the manner in which compulsory deposits shall be made; 

(b) the documents to be issued to persons by whom deposits 
have been made as evidence of such deposits; 

( c )  the authority or authorities by or through whom the depo- 
sits may be collected; 

(d) the nomination of any person to receive the amoullt standing 
to the credit of a depositor in the event of his death or in cancella- 
tion or change of such nomination; 

(e) the issue of duplicate of any document issued as evidence of 
any deposit in the event of loss or destruction of the original and the 
fee (not exceeding two rupees) on the payment of which such dupli- 
ca&e may be issued; 

Prot,ec- 
tion 'of 
action 
taken in 
good 
faith. 

compu1- 
sory 
Oedo- 
sit Sche- 
me. 

(f) any other matter which may be necessary or groper for the 
effective implementation of the scheme. 
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(3) The Central Government may, by notification in tfie Official 
Gazette, add to, amend or vary any scheme framed under kb-section (1). 

(4) A scheme framed under sub-section (1) or a notification issued 
under sub-section (3) may provide that 911 or any of its provisi'ons shall 
take effect either prospectively or jetrospectively on such date as may 
be specified in this behalf in the scheme or notification. 

(5) Any scheme framed under sub-section (1) or any notification 
issued under sub-section (3) shall have effect notwithstanding anything 
contained in any law for the time being in force (other than this Act) 
or any instrument having effect by virtue of any law other than &is Act. 

I 

i ( 6 )  Every scheme framed under sub-section (1) an'd every notifica- 
tion issued under sub-section (3) shall be laid, as soon as ma'y be, after 

I it is framed or issued before each House of Parliament while it is in 
i session for a total period of thirty days which may be compriqed ,in one 
I session or in two or more successive sessions, and if, bekore the expiry 

/ of the session immediately following the session or the successive sqssions 
aforesaid, both Houses agree in making any modificat20n in the,, sqenie 

! or notification or both Houses agree that the scheme or notification 

should not be framed or issucd, the scheme or notification 1fjh8l.l~ there- 
after have effect only in such modified form or be of no effept, as the case 
may be; so, however, that any such modification or annulment $ail be 
without prejudice to the validity of anything previously d o ~ e  urldes that 
scheme or notification. 

Power to 20. If any difficulty arises in giving effect to. the,  pryisi,ons;pf this 
rep#. . $  : Re$, tYie ~ e n t r a i  ~ b v & h h e n t  may,' ' by  < . . .  ordeS; not :ir$onsister$ , t : . ,  .. witk.the , i ; . , ~ . Y  

d\flR@? I.: .(jf this Act; r&ho;ire the difficulty : +  ' . . .  . '  

, . ,  , .  . y . . . .  . ) (  l . ' . " i  . , , , 

tie!, . . . . . . . 

7 !;.,,.,,: , , Provided that no such order shall be made after thg~expifgjiofi'a.jie$~od - 
: , : of two years from the commencement of this Act. 

,.<;I !;,! . . 

R . $ q d  , ? 1151. (1) - ~ h ~  C ~ ~ p u l $ o r y ~  ~ & @ o s i t ,  ~ c h e d ;  '(f&b*e;tax . .  iqAy&rif ordi- 
. :  . , , .  . 

. . . nalree,, 1974, is herevy, repeared, 1 .  

. . "auV'&i . > . .  . . . 
. . 

.;. . % 10 of 1974. 
, ,  . 

. . .  (2) Notwithstanding such repeal, anything done or any actbi.:t&ken 
' .  , under the Ordinance so repealed shall be deemed to have been done or , . ; . . :  

taken unger the ,correspondin,g- .provisions of: thl's':&~ti ' 
. , 

THE SCHEDULE 

[See section 4(1)] * 

RATES, OF COMPULSORY DEPOSIT 

Y IP-"s? 4 3  
(1) Where the current income 4, per, cent: of the current 

exceeds Rs. 15,000 but income; 
' does not exceed Rs. 25,'000 
(2) Where the current income Hs. 1,000 plqts 6- per cent. of 

exceeds Rs. 25,000 but th6 amount by which the 
does not exceed Rs. 70,000 current; ilicome' ' exceeds 

Rs. 25,000;. 
(3) Where the current income Rs. 3f700 .plus 8 per cdnt. of 

c,rcecds 8 s .  70,009 the amqullt by, which the 
a curr3n t' 6 ' exceeds 

Rs. 70,000:' 



I bP 1&4] ~ o m p u ~ s o r y  Deposit kcheme (income-tax buyers) 5%k 

1 r=------nhhk&ke- 
not exceed Rs. 15,620, the compulsory depo 

of compulsory deposit calculated i 

I - - 
Eqlamf;ion.-In tHis Schedule, "current income" has the meaning 

assigned to it in sub-section (3) of section 4. , I > 7  - , 1 
, j t  7 I 8 1 ,  r $ I ! ,  ' 

I 
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, ' ; 4 > k ; ,  (1.:  'j',l.%i' : :,: r . s  ,,#<: 

-: , ? , ,  1 : :  r : ; : < .  f{;,::*,.,. 
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